
IN THE CENTRAL AEMINI3TRATIVE TRIBUNAL,PRINCIPAL ^NCH,
NEW EELHI.

0,A,No,121 of 1993 Date of Decision: 1,6,93.

Hira Lai & 8 others Petitioners

Versus

Union of India

CO RAM

Hon'ble Mr,Justice S.K.Dhaon,Vice Chairman,

Hon'ble Mr,3.R,Adige,Member(A)

Shri K3B Shanher#Counsel,For the applicants: St

JUDaiSNT(ORAL)

(By Hon'ble Mr,Justice 3.K.Dhaon,Vice Chairman)

Nine petitior^rs have coite up with the case that

^ they are employed as Casual Labourers Since 1938.
Ttey pray^^at their services may be regularised.

A counter affidavit has been filed. In the

counter affidavit, it has been asserted that posts

have been slashed down. However, the petitioners are

still working as casual labourers. The respondents shalL

consider the casesof the petitioners for regularisation

of their services as and when an occasion arieses on

merit and in accordance with law. It will be open to

the respondents to take a decision a s to whether the

petitioners ^ould continue in service or not#

With these directions, this application is

dispo^d of finally. No order as to costs.
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